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CfiNTRAL ADWlNl3TRAnU£ TRIBUNAL, PRINCIPAL ScNCH

0»A* No» 1535/95

Hon'bla Shri A. W.Haridaaan, Vica-Chaipan(3)
Hon'bla Shri R.K.Ahooja, MambariA)

Naw Oalhi, this 22nd day of Saptaabar, 1995

Shri Guru Narain ftishra
8/0 Shri Lalta Praaad Wiahra
r/o Qr. No.11, C.P.w.O.Ihquiry Offica
Sactor-III, Puahp Wihar
N£w OaW - 110 017. • • • Applicant

(By Shri Sohan Lai, Adwocata)

Uaraua

Union of India through

1. Tha Sacratary
Ministry of Urban Dawalopnant
Nir«an Bhauan
N£y uaHi > 110 oil.

2. lha Oiractor Ganaral of yorks
Cantral Public Uorks Oapartnant
Niraan Bhauan
N£y 0£LHI - 110 Oil.

3. Tha Supdtg. £nginaar
Dalhi Cantral Circla-WIII
C.P.U.D., R.K.Puram
Sana Bhauan
NcW 0£LHI - 110 066. •••

Raspondants

(By Shri S.Lai, Advocata)

0 R 0 £ R (Oral)

Hon'bla Shri A.W,Haridaaan, yic8-Chairraan(3)

Tha applicant uho uas Assistant tngintar undar

tha aacond raspondant uas placad undar suspansion by

ordar dated 19.4.1990 as an inv/astigation against

him for a criminal offanca uas panding. Ha uas

saruad uith a mamoran.duro of charge on 12.4.1991.

Aftar tha inquiry tha Inquiry Officer on 21.9.1994

submitted a raport axonarating tha applicant of tha

charges. Tha disciplinary authority sent a copy of

tha raport to tha applicant but has not yat issued

a final ordar. Apprahanding that ttia disciplinary

authority uoold ba informad by tha raport of die Cantial

Wigilanca Commission tha applicant has filad this

application for a direction to tha raspondants to

axonarata tha applicant of tha charges on
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tha sapott - of tha Inquiry Officar, and uithout

considaring tha advica of tha Cantral Wigilanca

Comraiasion and to pay tha applicant full back uagas
''or tha pariod during which tha applicant was

kapt undar auspansion*

Shri d*Lal appaarad for tha rasponoants*

Shri Lai undar instructions from tha Oapartraantal

kaprasantativa statad that a final ordar in tha

disciplinary procaadings would ba passad within a

pariod of two months. Than tha laarnad counsal

for tha applicant statad that tha application may
ba disposal of with a diraction to issua a final
ordar in tha dapartmantal procaadings within two

months. Tha laarnad counsal for tha raspondanta
also agraad.

rasult, tha application is finally
disposad of at tha admission staga diracting tha

raspondants to pass final ordar in tha disciplinary

procaadings initiated against tha applicant by

mamorandum of chargas datad 12.4.1991 within a

pariod of two months from tha data of communication

of a copy of this orcfer. Thara is no ordar as
to costs.

(«.K. JA)
R(A) (A. U.HARI 0A4AN)

UlCc-UHAIrtfjA(M(J)
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